NATIONAL COMPANY LAW TRIBUNAL
MUMBAI BENCH

COURT-II
8. IA NO 1521 OF 2020
IN
) C.P.(IB)-1724(MB)/2017

CORAM : _SHRI H.P. CHATURVEDI, HON’'BLE MEMBER (J)
SHRI RAVIKUMAR DURAISAMY, HON’'BLE MEMBER (T)

ORDER SHEET OF THE HEARING OF MUMBAI BENCH OF THE NATIONAL
COMPANY LAW TRIBUNAL ON 06.10.2020

NAME OF THE PARTIES:- Jasani Realty Pvt Ltd
In The Matter of
Mane Finance Pvt Ltd
Vs.
Jasani Realty Pvt Ltd

Section 7 of Insolvency and Bankruptcy Code, 2016

ORDER

The parties are represented by their respective Counsels. The
present IA no. 1521 of 2020 in CP(IB) no. 1724 of 2017 is moved
by the Corporate Debtor informing that the present matter has
been settled out of Court. Hence Petition needs to be disposed of
accordingly.

While on the other side the Learned Counsel appearing for
the Financial Creditor informed that the Petitioner has recovered
certain amount of money by way of selling of the assets/security
of the company property. In view of this the Financial Creditor is
not pressing for the present IB Petition. Accordingly, the present
IB Petition is dismissed as not pressed for. Consequently, the other
pending IA/MA also becomes infructuous and stand disposed of.
The interim order passed if any, therein stands vacated and
merged with the present withdrawal order.

Sd/' Sd/-
RAVIKUMAR DURAISAMY H.P. CHATURVEDI
Member (Technical) | Member (Judicial)

Dated this the 06th day of oct, 2020

Ankit



